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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC seeks
action taken
report from DGP

New Delhi: Describing the rag-
ging that happened at Govt Col-
lege of Nursing in Kottayam as
‘morally reprehensible’, national
human rights commission
(NHRC)soughtanaction takenre-
port from the state police chief on
Thursday, NHRC observed that
the allegations, prima facie, con-
stitute a ‘severe violation of hu-
manrights’.

KOTTAYAM RAGGING

NHRC in its proceedings said
that the complainant had alleged
that theaccused students ‘coerced
juniors to transfer money’ online
and ‘subjected them to physical
and mental torture’. One student
was reportedly threatened with a
knife to his neck, while others
were bound, had lotion poured on
their bodies and wounds were in-
flicted with a sharp weapon.
These actions are not only moral-
ly reprehensible but illegal, it
said. pe1i
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NHRC takes cognisance of Kerala
ragging case, seeks details of action

Press Trust of India

letters@hindustantimes.com

NEW DELHI: Describing the inci-
dent of alleged ragging at a gov-
ernment nursing college in Ker-
alaas "morally reprehensible”,
the NHRC has taken cognisance
of the case as it sought an action
taken report from the state’s
police chief on Thursday.

Disturbing visuals of the bru-
tal ragging of a junior student at
the nursing college in Kottayam
surfaced on Thursday, showing
the victim being tied to a cotand
his body repeatedly pierced
with a compass.

The National Human Rights

Commission (NHRC) has
observed that the allegations,
prima facie, constitute a “severe
violation of human rights”,
according to the proceedings of
the case, accessed by PTL

The rights panel has taken
cognisance based on a com-
plaint.

The NHRC in its proceedings
said that the complainant has
alleged that the accused stu-
dents, who are from Wayanad,
Malappuram and Kottayam,
“coerced juniors into transfer-
ring money” online and “sub-
jected them to physical and
mental torture”. “One student
was reportedlv threatened with

a knife to his neck, while others
were bound, had lotion poured
on their bodies and were
inflicted with sharp weapon
wounds,” it said.

“These actions are not only
morally reprehensible but also
illegal,” it observed.

In light of this, the Commis-
sion has taken cognisance of the
matter under Section 12 of the
Protection of Human Rights
Act, 1993, it said.

“The Commission directs
your good office, the DGP, Ker-
ala, to submit a detailed action
taken report within 10 days
from the receipt of this letter,”
as per the proceedings.
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Rs 30,000 each given to Chikiti hooch tragedy victims’ kin

https://timesofindia.indiatimes.com/city/bhubaneswar/rs-30000-each-given-to-chikiti-
hooch-tragedy-victims-kin/articleshow/118222461.cms

Berhampur: Ganjam administration provided Rs 30,000 from the Red Cross Fund to
next of kin of each person, who died in the Chikiti hooch tragedy that took place in Aug
last year.

The district administration informed the National Human Rights Commission (NHRC)
about this on Jan 25 after the commission sought a report about compensation for
hooch tragedy victims. SP (Berhampur) also informed NHRC about the chargesheet
filed against 10 accused on Nov 16 last year.

The NHRC closed the hooch tragedy case on Tuesday after receiving the report from
the administration, stating that further intervention by the commission was not required.

"Police report revealed that monetary relief of Rs 30,000 has been provided to the next
of kin of the deceased, and further compensation will be provided by the DLSA after
receiving the succession certificates. The victim's family members have applied for the
legal heir certificate to the tehsildar, Chikiti, which is under process. Further, a
preliminary chargesheet has been filed against 10 accused, and as such, further
intervention by the commission is not required," the commission said on Tuesday.

Radhakant Tripathy, a human rights activist, filed a petition before the NHRC, appealing
for the commission's intervention to provide compensation to the victims of the hooch
tragedy.

Five persons died after allegedly consuming the country-made liquor at Jenapur in
Chikiti in Aug last year. Some others also fell ill. The deceased were identified as Jura
Behera, Lokanath Behera, Laxman Behera, Pradeep Behera, and Baya Sethi.
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Kerala ragging horror: Humans rights body seeks report from DGP in 10
days

https://www.indiatoday.in/india/kerala/video/kerala-ragging-horror-humans-rights-body-
seeks-report-from-dgp-in-10-days-2679589-2025-02-13

The National Human Rights Commission has demanded a detailed report from Kerala's
DGP within 10 days concerning a disturbing ragging incident at a government nursing
college in Kottayam. Allegations include bullying, physical abuse, and threats by senior
students. Five suspects, now arrested, face judicial custody as authorities probe
possible staff negligence and other potential victims.
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https://hindi.theprint.in/india/uttar-pradesh-posters-with-pictures-of-sambhal-violence-
suspects-put-up-in-public-places/786216/?amp
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https://www.bhaskar.com/local/mp/rewa/news/a-5-year-old-child-was-made-to-clean-
the-filth-rewa-134468293.html

a1 5 I & S F Tpel H 3HgAT & HIH H AP &1 RN SR AP 7 SR
3TN A g1 YWg Ugd deide” UfdHT UTd o Ay Sk} fobam o011 39 9rae & yrofar Ad1
R4 faart AFg SR manT & Rrerad o34 ard Rieradedl 31 g TedR &1 §aH

&Sl HRaM & o g = gam

HISTUT AT 3 R HTHS H 371 TqUT BT Ugadh U1 991 Gof HRardl g1 1Y gl 3o d
TS IR BT HIATS BT TR B 3| TR HIoIT gaT Araf & g & 15 afia 36 9 ¢

HTSTYT AT R4 faart 3 Famn b,

T 3Tl X ATHS H S0 §9T Gof HAME ¢ | Gerd - Gof 99T gof HRaM & e Famr |
Td U & 39 A R Dol HRAS I o MY

a1 T 5 91 & fIHR 9 A FAEH H erae-aed d ol &l o 6] ¢IeR A 9 &l
I e STl I8 3R 31 I WadH: GIYFH J @ T3 | 981 = DI Ue IaRaTd: 391 I
clacie-adM Wb ST PRI IR He a1 U W1 31| deh el de § Wel g Hiud]
3R Yl TET|

S§ YRS &1 59 d1d &1 Udl 9l df 361+ Wpd ysu I Rierad &t | dfed 59 ois
HRATE 781 g%l Io feirad R €t 59 R fRsie 3 yHeE b Sue! (o s=
3T UG § a1 Tg1?

S YT & 916 3§ FodT THYH 81 8| fdlt J S1asid H 9 HeRial gl I & S3HR
RICAH TTaT ¢ | o d o I Hf T SR 38T 5| IR W aralt A fora e SRt ik
FHoaey § AT & RIGRd Bt §| Hadex - ofid B d1d Dal ¢l

THd YR A Y4BT

gt F Rrerad ®t dl Wod A-vie 3 YHGAT| A 3 94T foh 91 3™ w0 # Ul 3[AH®
3T WY WG 8 7| FARREH H ergde-aeH (Haod T | TR A 39 el T[& dR
fam| 9 37 Wiad gU AIEH o TS| 981 SR SR 1T A 3P HUs Iavdl [G¥| Th gda
dqiferar ITd IRR W e faan| R 9= T g HUS I HRIE| 97 38 3R 7Ta & o
TS Bl G|




DAINIK BHASKAR, Online, 14.2.2025

Page No. 13, Size:()cms X ()cms.

a1 1 g1 fob 509 STl 3 W d UeieH ¥ A1d &1 Jifkas Rierad &1 ff| S8 d1ase
I DIS BRATS Ta] B Fd 3Hb! fRad RIbTId B T ot Wpd Yde 3 YHBHT L=
R faa

P HotHe & Ryars Teididt foear o1 ueeH

= & TS § 31fd R faemf ufvve o1 te wrdeal Tgar g1 ufed T aradid &
SR 39! A 1 a1 @ | a8 faendf ufvwe & s srdewdlsii & Wy g1 & SiTal
& THa Ugan o1l B o RIaT® UeRH far| R HRATS & YR R YeRH I
foram T, Qe 519 B1E TaRM 81 gof dl Hridd! §UdR &I it Wod Ugd MU SR AR
st

Tl forer a1 Uie Uied = &gl, U a7 &l Tiid Sd-Ais UgHIdh U Udd hUs
J AU faar T SIS HUS 3R 1 MR H B fou MU s 8 H U= giar W&l
I R HRaATE g anfeul




LIVE LAW, Online, 14.2.2025

Page No. 1, Size:()cms X ()cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Live Law

NHRC And HNLU Raipur Organise Conference On 'Combating Human
Trafficking In The Digital Age'
https://www.livelaw.in/lawschool/human-trafficking-anonymity-and-complex-network-in-

digital-age-nhrc-hidayatullah-national-law-university-law-school-conference-justice-v-
ramasubramanian-283808

The National Human Rights Commission and Hidayatullah National Law University
organised a Conference on 'Combating Human Trafficking in the Digital Age' on
07.02.2025. Delivering the Inaugural address the Chairperson of NHRC, Justice V
Ramasubramanian urged for the need for effective national and international steps to
combat the crime of human trafficking. He underlined the huge surge in human
trafficking from the data available which require awareness in digital navigation and
International collaboration to contain this organized crime which is carried out with the
aid of the complex digital network. He urged the younger generation for appropriate safe
practices when using the net with social media in particular.

Ms. R. Shangeetha, Secretary & Commissioner, Excise, Commercial Tax (Excise)
Department, Government of Chhattisgarh delivering the address as Guest of Honour
narrated her field experience of tackling the menace of human trafficking and the
measures taken by the CG government to combat it. She lamented that most of the
cases do not result in conviction for lack of procedural rigour and urged the law student
to take a proactive role in building awareness, helping the victims and joining hands with
the efforts of the Government,

Earlier in giving the opening remarks, Prof. Dr. Vivekanandan, Vice Chancellor of HNLU
traced the history of human trafficking during colonial times as indentured labour,
slavery from the African Continent and continuing in modern times cashing on issues of
poverty, internal conflicts, war and gullibility of juveniles. He remarked that the digital aid
of such crime has not got the due attention and require an effective legal framework
taking digital complexities into account.

The Inaugural session had Dr. Deepak Srivastav Registrar in Charge welcoming the
dignitaries and gathering, and Dr. Debmita Mondal, faculty of HNLU and Secretary of
the event briefed on the structuring of the conference and its importance to deal with
Human Trafficking from the digital perspective.The Event also had the release of HNLU
Gazette - the newsletter of the University by the dignitaries.

The Conference first panel discussion had the theme of “Role of the Internet in
Facilitating Human Trafficking and Migrant Smuggling — A Legal and Regulatory
Perspective,” dealing with internet facilitation of human trafficking and migrant
smuggling, which complicates the enforcement efforts. The Panel had :
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Ms. Bhamati Balasubramaniam, Retired IAS and Former Member, Central
Administrative Tribunal, emphasized that trafficking can occur without physical
movement, highlighting Northeast India's trafficking concerns.

Dr. Sanjeev Shukla, Inspector-General of Police, Bilaspur Range, Chhattisgarh,
stressed the importance of rehabilitation programs to break the cycle of re-trafficking.

Dr. KVK Santhy, Professor of Law, NALSAR University of Law, Hyderabad, discussed
the need for stronger cyber-patrolling and judicial reforms.

Mr. Kirtan Rathore, Additional Superintendent of Police, Raipur, Chhattisgarh, shared
case studies and emphasized the need for expedited trials.

Ms. Pratibha Tiwari, Additional Superintendent of Police, Mahasamund, Chhattisgarh,
detailed the role of technology in trafficking, including fake job offers and cryptocurrency
transactions.

The Key Recommendations of the panel were: -

Strengthening cybercrime and anti-human trafficking units with trained personnel.
Expanding Al and cyber surveillance to track traffickers and identify victims.
Mandating ISP cooperation for monitoring and reporting trafficking-related activities.
Enhancing victim rehabilitation programs to prevent re-trafficking.

The second panel discussion session titled “Preventive Strategies Against Human
Trafficking: Role of Technology, Law Enforcement Agencies, Victim Support, and
Community Engagement,” focused on preventive strategies to combat human
trafficking, emphasizing technological interventions, law enforcement coordination,
victim rehabilitation, and community engagement. The expert panellists and their views
are:

e Dr. Manish Mishra, Joint Director, Chhattisgarh Human Rights Commission,
highlighted the ancient origins of human trafficking and the need for stronger
laws and victim-centric policies.

e Dr. Purushotam Chandrakar, Member, Child Welfare Committee (Raipur),
discussed the importance of rehabilitation programs and legal frameworks for
protecting trafficked children.

e Ms. Pallabi Ghosh, Founder & Director, Impact and Dialogue Foundation
(Kolkata), stressed community vigilance and education to prevent trafficking,
warning about the misuse of social media platforms by traffickers.

e Mr. Ritesh Kumar, Child Protection Specialist, UNICEF (Raipur), emphasized the
role of international organizations in fighting trafficking and protecting children.

e Prof. (Dr.) Vishnu Konoorayar, Professor of Law, HNLU, analyzed legal
challenges and recommended strengthening India's legal framework with
specialized courts, faster trials, and stricter penalties.
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The Key Recommendations were: -

e Leveraging technology like Al, geo-tagging, and cyber tools to track trafficking
activities and aid law enforcement.

e Strengthening victim support with safe houses, psychological care, and financial
assistance programs.

e Enhancing international cooperation for intelligence sharing and cross-border
crackdowns on trafficking networks.

e Implementing stricter law enforcement with dedicated anti-trafficking units and
faster prosecution mechanisms.

¢ Raising awareness in vulnerable communities to prevent recruitment by
traffickers.

Valedictory Session of the Conference

The Valedictory session had Shri Joginder Singh, Registrar Law NHRC, as the Chief
Guest, who highlighted the pressing issue of human trafficking in the digital era and
urged for a victim-centered approach to tackling the crimes.

The Event also had the MOU signing between HNLU and Shri Rawatpura Sarkar
University of Raipur on academic collaboration by Dr. Deepak Srivastava, Registrar (In-
charge) and Dr. Saurabh Kumar Sharma, Registrar of Shri Rawatpura Sarkar University.
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'One, two, three': Shocking ragging video shows torture at Kerala medical
college, NHRC takes cognisance

https://timesofindia.indiatimes.com/india/one-two-three-shocking-ragging-video-shows-
torture-at-kerala-medical-college-nhrc-takes-cognisance/articleshow/118218877.cms

NEW DELHI: The National Human Rights Commission (NHRC) has taken cognisance
of the disturbing ragging incident at the Government Nursing College in Kottayam,
Kerala, calling it “morally reprehensible” and a “severe violation of human rights.” The
panel has sought a detailed action taken report from the Kerala Director General of
Police (DGP) within ten days.

Visuals that surfaced on Thursday showed a junior student tied to a cot, his body
repeatedly pierced with a compass while being taunted and mocked by senior students.
According to police, the victim was subjected to horrifying acts, including having
dumbbells placed on his private parts and facial cream poured into his mouth.

The NHRC, citing a complaint, noted that students from Wayanad, Malappuram, and
Kottayam were involved in coercing juniors into transferring money and subjecting them
to both physical and mental torture. The complaint also alleged that one student was
threatened with a knife to his neck while others were bound and inflicted with sharp
weapon wounds.

“These actions are not only morally reprehensible but also illegal,” the NHRC observed
in its proceedings, accessed by PTI.

Five arrested, investigation expanded

Following a complaint from one victim, five senior students—Samuel Johnson (20),
Rahul Raj (22), Jeev (18), Rijil Jith (20), and Vivek (21)—were arrested and remanded
to judicial custody. Police suspect there may be more victims and are recording
statements to determine the extent of the abuse.

The accused have been booked under the Prohibition of Ragging Act and sections of
the Bharatiya Nyaya Sanhita (BNS), 2023, including those related to causing hurt with
dangerous weapons, extortion, and criminal intimidation.

Campus outrage and official responses

Student organizations across Kerala condemned the incident. The Students' Federation
of India (SFI) called it shocking, while the Kerala Students' Union (KSU) emphasized
that such brutalities should not be shielded. The Akhil Bharatiya Vidyarthi Parishad
(ABVP) has filed complaints with the Kerala Governor, the NHRC, and the Vice-
Chancellor of Kerala University of Health Sciences (KUHS), demanding a thorough
inquiry.
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College authorities claimed they had not received complaints before February 11, with
Acting Principal Dr. Sulekha A.T. stating that immediate action was taken once they
were informed. The accused students have been suspended, and the college has
pledged full cooperation with the legal proceedings.

With the NHRC stepping in and police expanding their investigation, the case has
intensified pressure on authorities to ensure justice for the victim and stricter
enforcement against ragging in educational institutions.
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NHRC takes cognizance of Kerala ragging after disturbing video reveals
brutality, seeks report

https://www.moneycontrol.com/news/india/nhrc-takes-cognizance-of-kerala-ragging-
after-disturbing-video-reveals-brutality-seeks-report-12940111.html

Police said they are now probing if there were more victims who faced similar torture.
Five accused students were arrested on the day the complaint was filed.

The National Human Rights Commission (NHRC) has taken suo motu cognizance of
the Kerala student ragging case and asked the state government to submit a report
within 10 days.

A video of the incident, which surfaced on Thursday, showed the complainant, a first-
year student, tied to a cot with his hands and legs bound at the government nursing
college in Kottayam.

In the footage, seniors were seen jabbing him with a compass from a geometry set.
While the victim cried out in pain, his attackers were heard laughing. They were also
seen pouring lotion into his mouth.

The accused also placed a dumbbell on the victim's genitals. The video shows a cloth
clip hanging from each nipple and one of the tormenters is seen tugging at them.

Police are investigating not only the assault but also who filmed the video and how it
was made public.

Police said they are now probing if there were more victims who faced similar torture.
Five accused students were arrested on the day the complaint was filed.
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NHRC and HNLU host National Conference on combatting Human
Trafficking in the Digital Age

https://www.barandbench.com/apprentice-lawyer/nhrc-and-hnlu-host-national-
conference-on-combatting-human-trafficking-in-the-digital-age

NHRC Chairperson, Justice (retd.) Ramasubramanian urged younger generations to
adopt appropriate safe practices when using the internet, particularly social media.

The Hidayatullah National Law University (HNLU) and the National Human Rights
Commission (NHRC) recently held a Conference on Combatting Human Trafficking in
the Digital Era on February 7, 2025.

Delivering the inaugural address, Chairperson, NHRC, Justice (retired) V
Ramasubramanian urged the need for effective national and international steps to
combat the crime of human trafficking.

He observed that a huge surge in human trafficking can be attributed to data available
online. Justice Ramasubramanian urged younger generations to adopt appropriate safe
practices when using the internet and, particularly, social media.

Secretary and Commissioner, Excise, Commercial Tax Department, Chhattisgarh
Government, R Shangeetha, who has a guest of honor, narrated her field experience of
tackling human trafficking and the measures that have been put in place by the
Chhattisgarh government to combat it.

She lamented that a lower rate of conviction in such cases was due to the lack of
procedural rigour and urged law students to be proactive in building awareness.

In his opening remarks, Vice-Chancellor of HNLU, Prof Dr VC Vivekanandan provided a
history of human trafficking during colonial times as indentured labour, slavery from the
African continent and how it is continuing in modern times.

Prof Vivekanandan noted that modern-day human trafficking is often linked to issues
like poverty, internal conflicts, war, and the gullibility of juveniles. He remarked that the
digital aid of such crime has not got the due attention and requires an effective legal
framework, taking digital complexities into account.

The inaugural session had Registrar of HNLU, Dr Deepak Srivastav welcom the
dignitaries and faculty member. Dr Debmita Mondal briefed the audience on the
structure of the conference. Faculty member, Garima Panwar delivered the vote of
thanks. The dignitaries also released the HNLU Gazette, the newsletter of the
University.
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The Conference had two panel discussions. The first panel dealt for the theme, 'Role of
the Internet in Facilitating Human Trafficking and Migrant Smuggling: A Legal and
Regulatory Perspective'.

During the panel discussion, retired |AS officer and former member of the Central
Administrative Tribunal, Bhamati Balasubramaniam emphasized that trafficking can
occur without physical movement and highlighted Northeast India’s trafficking concerns.

Inspector-General of Police, Bilaspur Range, Chhattisgarh, Dr Sanjeev Shukla stressed
the importance of rehabilitation programs to break the cycle of re-trafficking.

Professor of Law, NALSAR University of Law, Hyderabad, Dr KVK Santhy discussed the
need for stronger cyber-patrolling and judicial reforms.

Additional Superintendent of Police, Raipur, Chhattisgarh, Kirtan Rathore shared case
studies and emphasized the need for expedited trials.

Additional Superintendent of Police, Mahasamund, Chhattisgarh, Pratibha Tiwari
detailed the role of technology in trafficking, including fake job offers and cryptocurrency
transactions.

The key recommendations of the panel were to strengthen cybercrime and anti-human
trafficking units with trained personnel, expand the use of Artificial Intelligence and
cyber-surveillance to track traffickers and identify victims, to mandate co-operation by
Internet Service Providers (ISP) to monitor and report trafficking related activities and to
enhance victim rehabilitation programs to prevent re-trafficking.

The second panel discussion was on 'Preventive Strategies Against Human Trafficking:
Role of Technology, Law Enforcement Agencies, Victim Support, and Community
Engagement'. It focused on preventive strategies to combat human trafficking,
emphasizing technological interventions, law enforcement coordination, victim
rehabilitation, and community engagement.

During this discussion, Joint Director, Chhattisgarh Human Rights Commission, Dr
Manish Mishra highlighted the ancient origins of human trafficking and the need for
stronger laws and victim-centric policies.

Member of the Child Welfare Committee (Raipur), Dr Purushotam Chandrakar
discussed the importance of rehabilitation programs and legal frameworks for protecting
trafficked children.

Founder and Director, Impact and Dialogue Foundation (Kolkata), Pallabi Ghosh
stressed on the role of community vigilance and education to prevent trafficking,
warning about the misuse of social media platforms by traffickers.

Child Protection Specialist, UNICEF (Raipur), Ritesh Kumar) emphasized the role of
international organizations in fighting trafficking and protecting children.



BARANDBENCH, Online, 14.2.2025

Page No. 4, Size:()cms X ()cms.

Professor of Law, HNLU, Prof (Dr) Vishnu Konoorayar analyzed legal challenges and
recommended strengthening India's legal framework with specialized courts, faster
trials, and stricter penalties.

The key recommendations of the panel included that law enforcement should adopt Al,
geo-tagging, and cyber tools to track trafficking activities, that victim support measures
should be strengthened with safe houses, psychological care, and financial assistance
programs, and that international cooperation for intelligence sharing and cross-border
crackdowns on trafficking networks should be enhanced. The panellists also suggested
stricter law enforcement measures, with dedicated anti-trafficking units and faster
prosecution mechanisms and advocated for raising awareness in vulnerable
communities to prevent recruitment by traffickers.

Registrar, NHRC, Joginder Singh gave the valedictory speech and called for a victim-
centred approach to tackling the menace of human-trafficking.

A Memorandum of Understanding was also signed during the event, between HNLU,
Registrar, Dr Deepak Srivastava and Shri Rawatpura Sarkar University of Raipur,
Registrar, Dr Saurabh Kumar Sharma to facilitate academic collaboration between the
Universities.

The gathering was welcomed by the Dean PG Studies, HNLU, Prof (Dr) Yogendra
Kumar Srivastava during the valedictory session.

Conference Co-Secretary, Dr Priyanka Dhar presented the conference report. Head of
the Centre for Human Rights, Dr Kiran Kori proposed the vote of thanks.



MATHRUBHUMI, Online, 14.2.2025

Page No. 5, Size:()cms X ()cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Mathrubhumi

Kottayam ragging incident: NHRC takes cognisance, seeks report from
police chief

https://english.mathrubhumi.com/news/kerala/human-rights-panel-seeks-report-on-
kottayam-nursing-college-ragging-1.10339489

New Delhi: Describing the alleged ragging incident at a government nursing college in
Kerala as "morally reprehensible," the National Human Rights Commission (NHRC) has
taken cognisance of the case and sought an action taken report from the state's police
chief on Thursday.

Disturbing visuals from the Kottayam-based nursing college emerged, showing a junior
student tied to a cot and repeatedly pierced with a compass, sparking outrage.

The NHRC stated that the allegations, at rst glance, indicate a "severe violation of
human rights," according to case proceedings accessed by PTI. The commission took
cognisance based on a complaint.

According to its proceedings, the complainant alleged that the accused students—
hailing from Wayanad, Malappuram, and Kottayam—forced juniors to transfer money
online and subjected them to both physical and mental torture.

"One student was reportedly threatened with a knife to his neck, while others were
bound, had lotion poured on their bodies and were inicted with sharp weapon wounds,"
it said.

"These actions are not only morally reprehensible but also illegal," it observed.

In light of this, the Commission has taken cognisance of the matter under Section 12 of
the Protection of Human Rights Act, 1993, it said.

"The Commission directs your good oce, the DGP, Kerala, to submit a detailed action
taken report within 10 days from the receipt of this letter," as per the proceedings.
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Kerala Student Ragging Case: NHRC Takes Suo Moto Cognisance, Seeks
Report From State Govt Within 10 Days

https://english.jagran.com/india/kerala-student-ragging-case-nhrc-takes-suo-moto-
cognisance-seeks-report-from-state-govt-within-10-days-10218505

Kerala Ragging Case Update: Investigators said they are currently looking into whether
more victims experienced the same kind of abuse. On the day of the complaint, five
students were detained. They are Samuel Johnson (20), Rahul Raj (22), Jeeva (18),
Rijil Jith (20), and Vivek (21). One of the allegations includes claims that the seniors
extorted money from juniors every Sunday to buy alcohol, with those who refused being
subjected to physical abuse.

Kerala Ragging Case: In the Kerala student ragging case, the National Human Rights
Commission (NHRC) has taken suo motu cognizance and requested a report from the
state government within ten days. The complainant, a first-year student, was shown in a
video of the event that went viral on Thursday, tied to a cot at the government nursing
college in Kottayam with his wrists and legs bound.

He was stabbed by seniors using a compass from a geometry set in the video. He
heard the attackers laughing as the victim screamed in agony. Lotion was also poured
into his mouth by them.

Additionally, the accused put a dumbbell on the victim's genitals. One of the tormentors
may be seen pulling at each nipple while a cloth clip is hanging from them in the video.

Police are looking into who took the video, how it was released to the public, and the
incident itself.

Investigators said they are currently looking into whether more victims experienced the
same kind of abuse. On the day of the complaint, five students were detained.

They are Samuel Johnson (20), Rahul Raj (22), Jeeva (18), Rijil Jith (20), and Vivek
(21). One of the allegations includes claims that the seniors extorted money from juniors
every Sunday to buy alcohol, with those who refused being subjected to physical abuse.

Meanwhile, the police said that they were searching whether there were more victims in
connection with the ragging incident. "The case has been registered based on a
complaint from one student but we will record statements from others to determine if
there are more victims," Kottayam District Police Chief Shahul Hameed was quoted as
saying by news agency PTI.
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Ragging at nursing college in Kerala: NHRC takes cognisance, seeks
action taken report from DGP

https://www.newsdrum.in/national/ragging-at-nursing-college-in-kerala-nhrc-takes-
cognisance-seeks-action-taken-report-from-dgp-8718517

New Delhi, Feb 13 (PTI) Describing the shocking incident of alleged ragging at a
government nursing college in Kerala as "morally reprehensible", the NHRC has taken
cognisance of the case as it sought an action taken report from the state's police chief
on Thursday.

Disturbing visuals of the brutal ragging of a junior student at the nursing college in
Kottayam surfaced on Thursday, showing the victim being tied to a cot and his body
repeatedly pierced with a compass.

The National Human Rights Commission (NHRC) has observed that the allegations,
prima facie, constitute a "severe violation of human rights", according to the
proceedings of the case, accessed by PTI.

The rights panel has taken cognisance based on a complaint.

The NHRC in its proceedings said that the complainant has alleged that the accused
students, who are from Wayanad, Malappuram and Kottayam, "coerced juniors into
transferring money" online and "subjected them to physical and mental torture".

"One student was reportedly threatened with a knife to his neck, while others were
bound, had lotion poured on their bodies and were inicted with sharp weapon wounds,"
it said.

"These actions are not only morally reprehensible but also illegal," it observed.

In light of this, the Commission has taken cognisance of the matter under Section 12 of
the Protection of Human Rights Act, 1993, it said.

"The Commission directs your good oce, the DGP, Kerala, to submit a detailed action
taken report within 10 days from the receipt of this letter," as per the proceedings.
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Kerala Nursing College Ragging: NHRC Calls Incident 'Morally
Reprehensible' After Junior Students Tortured, Pierced with Compass at
Kottayam Government College

https://www.latestly.com/agency-news/india-news-ragging-at-nursing-college-in-kerala-
nhrc-takes-cognisance-seeks-action-taken-report-from-dgp-6641055.html

Describing the shocking incident of alleged ragging at a government nursing college in
Kerala as "morally reprehensible”, the NHRC has taken cognisance of the case as it
sought an action taken report from the state's police chief on Thursday.

New Delhi, February 13: Describing the shocking incident of alleged ragging at a
government nursing college in Kerala as "morally reprehensible", the NHRC has taken
cognisance of the case as it sought an action taken report from the state's police chief
on Thursday. Disturbing visuals of the brutal ragging of a junior student at the nursing
college in Kottayam surfaced on Thursday, showing the victim being tied to a cot and his
body repeatedly pierced with a compass.

The National Human Rights Commission (NHRC) has observed that the allegations,
prima facie, constitute a "severe violation of human rights", according to the
proceedings of the case, accessed by PTI. The rights panel has taken cognisance
based on a complaint. The NHRC in its proceedings said that the complainant has
alleged that the accused students, who are from Wayanad, Malappuram and Kottayam,
"coerced juniors into transferring money" online and "subjected them to physical and
mental torture".

One student was reportedly threatened with a knife to his neck, while others were
bound, had lotion poured on their bodies and were inicted with sharp weapon wounds,"
it said. "These actions are not only morally reprehensible but also illegal," it observed.

In light of this, the Commission has taken cognisance of the matter under Section 12 of
the Protection of Human Rights Act, 1993, it said. "The Commission directs your good
oce, the DGP, Kerala, to submit a detailed action taken report within 10 days from the
receipt of this letter," as per the proceedings.
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https://www.ibc24.in/country/ragging-in-kerala-nursing-college-nhrc-takes-cognizance-
seeks-action-taken-report-from-dgp-2945217.html

Tt falt, 13 WRART (HTHT) HRd & Teh TRBRT ARNT wlarel H i AT o1 b areit
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